
FORM A
Punuc ANNoUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FORTHEATTENTIONoFTHECREDITORSoF
ANJALI WATERFORD HOSPITALITY AND INFRA LIMITED

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate

insolvency ,.roiuiion process of the M/s. Anjali Waterford Hospitality and Infra Limited on22.02.2021.

The creditors of M/s. Anjali Waterford Hospitality and Infra Limited are hereby called upon to submit their

claims with proof on or before 12.03.2021 to the interim resolution professional at the address mentioned

against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means

submit the claims with proof in person, by post or by electronic means'

Submission of false or misleading proofs of claim shall attract penalties.

only. All other creditors maY

Name and Signature of Interim Resolution Professional:

Date: 25.02.2021
Place: Hyderabad

- (Ptadeep Kumar Sra

IBBVIPA-0O3 / IP-N0001 0012017 -l

Relevant Particulars

I Name of corporate debtor ANJALI WATERFORD HOSPITALITY AND
INFRA LIMITED

2. Date of incorporation of corporate debtor r4.10.2005
a
J Authority under which corporate debtor is

incorporated / registered

ROC-Hyderabad

4 Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

u 52520T G2 00 5 PTC 0 47 7 8 5

5. Address of the registered office and
principal office (if any) of corporate debtor

Plot No. 304-L-III Road No. 78, Jubilee Hills
Hyderabad TG 500033

6. Insolvency commencement date in respect

ofcorporate debtor

22.02.2021 (Copy of the Corporate Insolvency Resolution

Process Order made available at website on24.02.2021

7. Estimated date of closure of insolvency
resolution process

2t.08.202r

8. Name and registration number of the

insolvency professional acting as interim

resolution professional

rBBvrPA -003 I IP-N0001 001201 7-l 8/1 1009

9. Address and e-mail of the interim resolution
professional, as registered with the Board

6-40, Plot No: 101, Suprabhat Township, Venture-2

Near Nalla Mallareddy Engineering College

K.Singarm, Ghatkesar Mandal, Rangareddy District

Hyderabad-500088

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

6-40, Plot No: 101, Suprabhat Township, Venture-2

Near Nalla Mallareddy Engineering College

K.Singarm, Ghatkesar Mandal, Rangareddy District
Hyderabad-500088
Email : I 22 83kum ar@icmaim. in

ll Last date for submission of claims t2.03.2021

I2 Classes of creditors, if any, under clause (b)

of sub-section (64.) of section 21,
ascertained by the interim resolution
professional

Not applicable

13. Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class (Three

names for each class)

Not applicable

14. Relevant Forms and
Details of authorized representatives are

available at:

Web Link:
Not applicable r


